Directorate General of Foreign Trade
Udyog Bhawan
DES-V Section

The Meeting No.09/AM-19 dated 02.08.2018 for the licensing year 2017-18 to consider the cases
under Duty Exemption Schemes (Chapter-4) in Conference Room No.l11 of DGFT under the
Chairmanship of Shri K.C. Rout, Addl. DGFT. The following officers were present:-

| S.No. | Name of the representatives and their dpsrlgnauqu Lo o Dcpgr_llgg:pt 1
I. | Shri J.D. Giri, Vice President e = - AEPC _ |
2. Dr.Ram /\elcy Lal, Sr. (JCHCI al \/Ianagcx AT&DC l
3. | Shri Nand Lal, (onsundm o STl ~e s TR Sa ety B
t. | Shri S.K.Mohapatra, DDG et T |
5 " Shri Vinod Kumar Kashydp FIDO | DGET_____ . |

At the outset the Minutes of NC-V \/lcctmg No. 08/AM-19 dated 19.07.2018 was taken up for
ratification. As there was no amendment to the same, the above referred minutes were adopted for
implementation by the Committee without any amendment. The agenda for meeting No. 09/AM-19 dated
02.08.2018 was taken up for discussion in meeting 08.08.2018 (Sub-Committec) and actually held on
16.08.2018 the decision taken in respect of each case is enumerated below:

MEETING NUMBER : 9/84-A1.C3/2018 MEETING DATE : 02.08.2018
Case No.:14/4/84-A1.C3/2017 Party Name:FASHION Meet No/Date:9/84- Approved
ACCESSORIES ALC3/2018
02.08.2018
HQ File :01/84/050/00041/AM 18/ RLA File Lic.No/Date:0510398597
:05/23/040/00082/AM 17/ 24.05.2016

| Decision : Committee considered the case as per agenda along with other relevant papers
and heard Shri A.K. Jain, General Manager Commercial appeared before the Norms
Committee and explained his case with sample export product and CAD. The Committec
after consideration of relevant documents, CAD/CAM and sample export products decided
to ratify the norms in respect of the above Advance Authorisation as applied for.
RA concerned may take necessary action subject to compliance of other usual conditions.

Case No0.:9/19/84-A1.C3/2016  Party Name:FASHION Meet No/Date:9/84- Approved
ACCESSORIES ALC3/2018
02.08.2018
HQ File RLA File Lic.No/Date:0510399651
01/84/050/00320/AM 17/ :05/23/040/00262/AM 17/ 08.09.2016

3]

Decision : Committce considered the case as per agenda along with other relevant papers and
heard Shri A.K. Jain, General Manager Commercial appeared before the Norms Committee
and cxplained his case with sample export product and CAD. The Committee after
consideration of relevant documents, CAD/CAM and sample export products decided to
ratify the norms in respect of the above Advance Authorisation as applied for.

RA concerned may take necessary action subject to compliance of other usual conditions.

Case N0.:29/8/84-A1.C3/2018  Party Name:ORIENT CRAFT ~ Meet No/Date:9/84- Approved
3 LIMITED ALC3/2018
02.08.2018
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HQ File RLA File LLic.No/Date:0510399710
:01/84/050/00146/ AM 19/ :05/24/040/00269/AM17/ 15.09.2016

Decision : Committee considered the case as per agenda along with other relevant papers and
decided to ratify the norms for on repeat basis with AA No.0510401884 dated 07.03.2017
for export item No. 1 to 3 and on repeat with AA No. 0510401433 dated 31.01.2017 for
the Export item No. 4 & 5 for the above advance authorization.

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:2/25/84-A1.C3/2016  Party Name:FASHION Meet No/Date:9/84- Approved
ACCESSORIES ALC3/2018
02.08.2018
HQ File RLA File Lic.No/Date:0510401491
:01/84/050/00470/AM 17/ :05/23/040/00518/AM 17/ 03.02.2017

4 Decision : Committee considered the case as per agenda along with other relevant papers and
heard Shri A.K. Jain, General Manager Commercial appeared before the Norms Committee
and explained his case with sample export product and CAD. The Committee after
consideration of relevant documents, CAD/CAM and sample export products decided to
ratify the norms in respect of the above Advance Authorisation as applied for.

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:1/25/84-ALC3/2017  Party Name:JNG FOOTWEAR ~ Meet No/Date:9/84- Status:
(INDIA) ALC3/2018 Deferred
02.08.2018
~ HQ File RLA File lLic.No/Date:0510403012 Defer Date:
2 :01/84/050/00353/AM18/ :05/23/040/00087/AM 18/ 02.06.2017 30.08.2018

Decision : Committee considered the case as per agenda along with other relevant papers and
noted that information called from the firm not received. Committee decided to send a
reminder to form and defer the case. The case stands deferred to 30.08.2018.

Case No.:15/17/84-A1.C3/2017 Party Name:JINDAL POLY Meet No/Date:9/84- Approved
FILMS LTD. ALC3/2018
02.08.2018
HQ File RLA File LLic.No/Date:0510403977
:01/84/050/00179/AM 18/ :05/23/040/00228/AM 18/ 08.09.2017

Decision : Committee considered the case as per agenda along with other relevant papers and
decided to ratify the norms for the above advance authorization as under :

6 SL .|, Qtyin  SL Import Item
W Export Item Name MT e Qty Allowed
Spunbond Nonwoven Fabric Up
to 25 GSM Polypropylene 1.05Kg/Kg content
1 Fabric made from PP having 1900.000 I (Granules / Resin in the  export
weight less than 25 GSM for / Homopolymer) product.

application in Hygiene

Spunbond Nonwoven Fabric 26 Chemical for ,
GSM to 70 GSM 100.000 2 Nonwovens As applied.
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9

Fabric made from PP having Antistatic

weight 26 to less than 70 GSM property in
for application in  lHygiene Nonwovens
Industry Master Batch for 1.02Kg/Kg content
3 Nonwoven in  the  export
applications product.

GSM should match in import and export.
RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:2/9/84-A1.C3/2018 Party Name:BEEKU EXPORTS  Meet No/Date:9/84- Status:
ALC3/2018 Deferred
02.08.2018
HQ File RLA File Lic.No/Date:0410163686  Defer Date:
:01/84/050/00156/AM19/ :04/24/040/00159/AM 18/ 13.11.2017 30.08.2018
Decision : Committee considered the case as per agenda along with other relevant papers and
decided to ask the firm to furnish CAD for export item 3 for examination of the casc. The
casc stands deferred to 30.08.2018.
Case No.:51/21/84- Party Name:ASHAPURA Meet No/Date:9/84-ALC3/2018  Status:
ALC3/2017 INTERNATIONAL LIMITED, 02.08.2018 Deferred
HQ File RILA File Lic.No/Date:0310817119 Defer Date:
:01/84/050/00288/AM 18/ :03/94/040/00597/AM 18/ 16.11.2017 30.08.2018

Decision : Committee considered the case as per agenda along with other relevant papers and
noted that firm has been asked to furnish the information as per DIPP deficiency letter dated
07.08.2018. The case stands deferred to 30.08.2018.

Case No.:48/21/84-A1.C3/2017 Party Name:BRIGHT CHOICE Meet No/Date:9/84-ALC3/2018  Status:

OVERSEAS 02.08.2018 Deferred
HQ File RLA File Lic.No/Date:0310817644 Defer Date:
:01/84/050/00285/AM 18/ :03/94/040/00720/AM 18/ 08.12.2017 30.08.2018

Decision : Committee considered the case as per agenda along with other relevant papers and
noted that firm was requested to provide and CAD and sketch export product and same not
received inspite of reminder. Committee decided to send a final reminder and defer the case.
The case stands deferred to 30.08.2018.

Case No.:6/25/84-A1.C3/2017 Party Name:JAGGA Meet No/Date:9/84-ALC3/2018  Approved
FOOTWEAR (P) LTD. 02.08.2018

HQ File RLA File Lic.No/Date:0510405512

:01/84/050/00358/AM 18/ :05/23/040/00434/AM 18/ 02.02.2018

Decision : Committee considered the case as per agenda along with other relevant papers and
decided to ratify the norms for the above advance authorization as under :

i.l(') Eixport Item Name. Qty UOM i}(’) Import Item Name.  Quantity allowed
LADIES SYNTHETIC o POLYURETHANE The import quantity
1 FOOTWEAR e et s B | SYSTEM FOR of 1.08 Kg/Kg

o s f R L~



MADE FROM
URECOM F23 &
POLYOL EXTER Cl
CS700

FOOTWEAR
(URECOM F23)
POLYURETHANE
SYSTEM FOR

2 FOOTWEAR
(POLYOL EXTER
C1 CS700)

RA concerned may take necessary action subject to compliance of other usual conditions.

content in  the
export product.

Case No.:18/25/84- Party Name:SAI Meet No/Date:9/84-ALC3/2018  Approved

ALC3/2017 INTERNATIONAL 02.08.2018
HQ File RLA File LLic.No/Date:0510405557
:01/84/050/00370/AM 18/ :05/24/040/00548/AM 18/ 07.02.2018

Decision : Committee considered the case as per agenda along with other relevant papers and

decided to ratify the norms for the above advance authorization as under :

?\,l(') Export Item Name. Qty in pairs i}(’) Import Item Name.  Qty allowed
GENTS SYNTHETIC
FOOTWEAR MADE POLYURETHANE
FROM URECOM T400 SYSTEM FOR
' & POLYOL EXTER e 1 FOOTWEAR
C1T400 (URECOM T400)
GENTS SYNTHETIC , RS-
FOOTWEAR MADE Lgiﬁ“&llgé’\\l
3. ff SOM VR BOOMTA08 - 35006, 500 2 FOOTWEAR
& POLYOL EXTER : =
A (POLYOL EXTER
- C1T400)
POLYURETHANE ~ The —import
. SYSTEM FOR quantity  of
> FOOTWEAR .08 Kg/Kg
(URECOM T400) content in the
Xport
POLYURETHANE ;?ggilct
SYSTEM FOR '
GENTS SYNTHETIC 4 FOOTWEAR
FOOTWEAR MADE (POLYOL EXTER
. FROM URECOM F23 & C1E20)
3 8% 2 60000.000
POLYOL EXTER POLYURETHANE
C1CS700 s SYSTEMFOR
FOOTWEAR
(URECOM F23)
POLYURETHANE
SYSTEM FOR
6  FOOTWEAR

£

(POLYOL EXTER
C1CS700)

RA concerned may take necessary action subject to compliance of other usual conditions.
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Case No.:30/25/84- Party Name:C.L. Meet No/Date:9/84-ALC3/2018  Approved

ALC3/2017 INTERNATIONAL 02.08.2018
HOQ File RLA File Lic.No/Date:0510405584
:01/84/050/00382/AM 18/ :05/23/040/00439/AM 18/ 08.02.2018

Decision : Committee considered the case as per agenda along with other relevant papers and
decided to ratify the norms for the above advance authorization as under :

5

z Export Item Name.  Qty in Kg > Import Item Name.  Qty allowed
B No. No.
1 - IPVE Resin 0.795Kg
) ) 2 Phthalate Plasticizers 0.116Kg
Footwear with Outer g i
Soles and Uppers Of 550000.000 3 frigments 0.0147Ke
Plastics ' 4  Blowing Agent 0.0354Kg
5 Di-Cumyl Peroxide 0.1386K g

(DCP)

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:31/25/84-A1.C3/2017 Party Name:KERALA BALERS Meet No/Date:9/84- Rejected
PRIVATE LIMITED ALC3/2018
02.08.2018
HQ File RLA File Lic.No/Date:1010059893
:01/84/050/00383/AM 18/ :10/24/040/00064/AM 18/ 21.02.2018

(95}

Decision : Committee considered the case as per agenda along with other relevant papers and
noted firm was asked to submit information as per DGFT HQ dated 01.06.2018 followed with
reminder dated 04.07.2018. Since. no reply was received inspite for reminder, Committee
decided to reject the case with direction to firm to pay the applicable duty with interest. FFor
EODC.

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:2/5/84-AL.C3/2018 Party Name:P.K.OVERSEAS  Meet No/Date:9/84-ALC3/2018  Approved

02.08.2018
HQ File RLLA File Lic.No/Datc:0510405901
:01/84/050/00070/AM 19/ :05/24/040/00614/AM 18/ 16.03.2018

Decision : Committee considered the case as per agenda along with other relevant papers
and decided to ratify the norms for the above advance authorization as per DIPP OM No. .
No. 7/55/2015-TWS dated 24.07.2018 as under :

14 Taking cue from SION G-15 (Gents Long Boot Uppers-up to knee) wherein 4.5 Sq. ft/pair of
synthetic lining /Artificial furling is allowed, accordingly, the following norm is ratified for export
of support Boots and for Fleecce Rug and Fleece Hood, 4% wastage is allowed for raw material :-

- S.No. \ Export Item Name * Quantity ‘
| <1, \ Fleece Rug (Saddlery items) = = \ 1,500 number
2. ﬂ’lcccc Hood (Saddlery items) s o ‘] FERPLU TGRSR
3 1 Support Boot (Saddlery items) (up 71;)7 knee) ; ‘ 12_00b—r\:1:j17k)cr ‘

& 5 2



_ Import Item Name :
100% Polyester Knitted Bonded Fabric Both Layers
Knitted & 100% Polyester) Width 60 inch., GSM 650 to
670.

7 mm Neoprene Rubber Sheet (1120 GSM) Laminated one
side with 100% Polyester Fabric (130 GSM) and other side
with  100% Nylon Fabric (400 GSM) Sheet Size
1.27x3.30mtrs.(+-2%) Total 1200 Sheets

T

. Qilanrtit'y'
1.04 sq mt/ sq mt content
contained in the export

| Maximum 4.5 sq ft per |
pair of Boot or applied |

quantity whichever is less.
|

RA concerned may take ncécssary action Sl;bjCCl to compliance of other usual conditions.

Case No.:5/7/84-ALC3/2018 Party Name:SCHOELLER

TECHNOLOGIES INDIA PVT.

Meet No/Date:9/84-
ALC3/2018

Status:
Deferred

LTD: 02.08.2018
HQ File RLA File Lic.No/Date:0310819903 Defer Date:
:01/84/050/00113/AM 19/ :03/95/040/01067/AM18/ 19.03.2018 30.08.2018

Decision : Committee considered the case as per agenda
that firm was asked to furnish the following information :

along with other relevant papers and noted

1. CAD, sketch and weight of the yarn as input product.
i. Requirement of fabric in square meter per piece alongwith GSM export product.

Committee decided to send a final reminder and defer the case. The case stands deferred to
30.08.2018.

Case No.:1/3/84-ALC3/2018  Party Name:K H EXPORTS Meet No/Date:9/84-A1.C3/2018 Approved

INDIA PRIVATE LIMITED,  02.08.2018
HQ File RLA File Lic.No/Date:0410164110
:01/84/050/00015/AM19/ :04/24/040/00263/AM 18/ 20.03.2018

Decision : Committee considered the case as per agenda along with other relevant papers and
on the basis of the details given the detailed calculation, design and drawing of the export
items and requirement of raw materials duly certified by the Chartered Accountant. Based on
information furnished by the firm and detajls given in the application like manufacturing
process, layout & measurement and net content of imported items in the export product, the
following norms are approved as per DIPP written comments vide their I.N0.7/12/2018 dated

16 0808201 8-

EXPORT MADE ITEM NO. 1:- “LEATHER HAND BAGS”

- . SR Jov(uNm|
i _IBAOS8V 000 [ 1000 ]
_ewiea. o IBBOBVOOO ! 1,000 j
R _IBCO32V 000 I 1000 |
e IBG865V 000 | 1,000 |
il 1BB022VOOO f 1,000 |
g ¥ 1BG044vO0O0 | 1.000 |

IBGIITIVOOO B 1 1,000 |



IBG112V 000 4 1,000
i IBGISTV0D0 =i o 1,000 |
‘ IBA063V WOM RS 1,000 |
| TOTAL Sk ol 10,000
Import Items:
B R e i
. Qty.
S.NO ITEM DESCRIPTION UOM
‘ yit) ] Recommended
I | COW FINISHED LEATHER ‘ | sQMTR 14,003.00 |
| INNER LINING (FABRIC 100%PA / PRADA LOGO
3 | LINING / NYLON GARBADINE (LINING MATERIALS | MTR 3,242
| WIDTH 58 INCHES) 5
| REINFORCEMENT MATERIAL (ROPE / STRING / :
4 | REINFORCEMENT MATERIAL) L 280 i 2
" REINFORCEMENT MATERIAL (ANTISTRAPPO /
ﬁ | “« “
| TELA ANTIS / REINFORCEMENT MATERIALS) s *j” TORE .
| REINFORCEMENT MATERIAL (GUTTAPERGA /
6 CANAPINA/ TALYN / KURT/ REINFORCEMENT SOMTR 4,277.0
| MATERIALS) S o
| REINFORCEMENT MATERIAL (FELT NON
7 | ADHESIVE/ SINTEX / REINFORCEMENT SOMTR 242.0
| MATERIALS) S e e b s - Ue s
| REINFORCEMENT MATERIAL (SALPA/ BOARDS/
8 ‘ REINFORCEMENT MATERIALS) _HSQMTR l78j° |
o | WEBBING (RIBBON/NYLON WEBBING - WIDTH N o
| 30MM)
| METAL FITTINGS (WASHER/ UNDER PLATES/ RIVET / | e
0" | U RING/ METAL SCREW / EYELET / METAL FITTINGS) | N(?E _ﬁﬁg_NLr l?N"I
" METAL FITTINGS (PULLER / D RING / O RING / LOGO / |
' | STUD / MAGNET / METAL FITTINGS) b Lt &
["METAL FITTINGS (DOG HOOK / DOG LEASH / |
2 i
= | BUCKLE / CHAIN / METAL FITTINGS) @JNOS WETIRREL -4
13| SNAP BUTTON (SNAP BUTTON / METAL FITTINGS) | NOS NET TONET |
14 | ZIP FASTNER 7 | NOS NET TONET |
15 | SEWING THREADS [ MR 1,106,000
16 | POLISHES (POLISHES / EDGE STAIN) R e
17 | PRIMER (PRIMER DA550) LX g Mmoo
18 | COTTON BAG (PACKING MATERIAL) | NOS g P}fro‘l:‘;k'”g
5 | PACKING BOX (NON CORRUGATED BOX/PACKING | NOS | AsPerPacking
| MATERIAL) SR e | Policy
20 | MAGNETIC CARD (PACKING MAIIRIAI) ' NOS B35 Pg;ﬁkag
21 PACKING ENVELOPE (PACKING MATERIAL ) NOS s p}fgﬁz‘;k‘“”
22 | TISSUE PAPE R(P/\(,l\l\(; MATE RIAI) | KGS asies bucke
1 PR e Eoo oo Poliey. . o
EXPORT MADE ITEM NO. 2:- “PVC HAND BAGS”

v

STYLE 1'
IBA106YV OOM J

aE

,f,QJiYM

2 OOOv‘,




1BG997V 000 1 2,000
S T * 1,500
T T iBHesIVOOO 1,500
. meevoso I 1.500
- . meawooo - 1,500
o - moraL 00w |
'_lmport Items: 7 OELR, § - e
: S.NO ITEM DESCRIPTION b S HOM | Oty Ricommended ;
’ 1 | COWFINISHED LEATHER s [ SOMTR | 3,720.00
| OUTER LINING (FABRIC 100%PA / 100%PA / 100%PL.
2 | /NYLON GARBADINE / TES. GAB / 100% NYLON MTR | 2,523.00

IABRI(, (L]NIN(} MATERIALS WIDTH 58 IN( HES)

lNNFR LINING (F /\BRIC lOO%P/\ / PR/\DA L()(J()

3| LINING/ NYLON GARBADINE (LINING MATERIALS | MTR 3,229
WIDTH 58 INCHES)
| REINFORCEMENT MATERIAL (ROPE / STRING / 4 | q
4 | REINFORCEMENT MATERIAL) | MTR | 2,840.00
5 | REINFORCEMENT MATERIAL (ANTISTRAPPO / | Nos APO—

TELA ANTIS / RE INFORCEMENT MATE RIALS)
' REINFORCE MENT MATERIAL (GUTTAPE RGA / |
6 CANAPINA/ TALYN / KURT/ REINFORCEMENT ‘ SQ MTR 1 1,812.00
MATERIALS)
*RIINIORC¥MFNIMAHRIAI (IIIINON 1 ‘
7 ADHESIVE/ SINTEX / REINFORCEMENT | SOMTR | 680.00
MATERIALS) |

e e 4

REINFORCEMENT MATERIAL (SALPA/ BOARDS/

| | REINFORCEMENT MATERIALS) etk 0 M R
o | WEBBING (RIBBON/NYLON WEBBING - WIDTH | i | S
30MM) ‘ ‘
| METALFITTINGS (WASHER/ UNDER PLATES/
10 | RIVET/U RING/ METAL SCREW / EYELET/ METAL | NOS NET TO NET
FITTINGS) ; |
METAL FITTINGS (PULLER / D RING / O RING / e s s
: _| LOGO/STUD / MAGNET / METAL FITTINGS) Lo NETTONE]
METAL FITTINGS (DOG HOOK / DOG LEASH / } ; R oo
2 | BUCKLE / CHAIN / METAL FITTINGS) NS Seeioke . O FOVNET
13| SNAP BUTTON (SNAP BUTTON / METAL FITTINGS) JNos | NETTONET
14 | ZIP FASTNER ____|NOS | NETTONET
15| SEWING THREADS _ - [ MTR | 880,000.00
16| POLISHES (POLISHES / EDGE STAIN) | KGS | 246.00
17 | PRIMER (PRIMER DA550) | KGS | 228.00
|18 | COTTON BAG (PACKING MATERIAL) ' NOS j s P}fgl’f“k‘”g
N, ki oot & udscicisine IR | icy
|9 | PACKING BOX (NON CORRUGATED BOX/PACKING TN()S As Per Packing
S BMATERRALY o i pie . Policy
20 | MAGNETIC CARD(PA(‘KIN(J MATE RI/\L) | NOS 5 P}frf.’aCk‘“g
CAlSRBARI - Mt ves o Sy e = i o | | olicy
|2 PACKINGINVIIOPI (PACK]N(J MATE RIAI) | NOS As P}fgl’i’z‘;k‘“g

- yg/ ;



i KGS As Per Packing
| RO

22 ‘. TISSUE PAPER (PACKING MATERIAL) Poli
1 R oo SLOCY

IS

RA concerned may take necessary action subject to compliance of other usual conditions.

Case Number : 3/4/84- Party Name : CONCEPT Meet No/Date:9/84-ALC3/2018 Approved
ALC3/2018 CLOTHING 02.08.2018

HQ File No: RLA File No: .

01/84/050/00055/AM19/ 05/23/040/00018/AM19/ Bicencs Hb SUsl0GIRG

|7 Date: 18.05.2018 Date: 13.04.2018 Date: 16.04.2018

Decision : Committee considered the case as per agenda along with other relevant papers and
decided to ratify the norms for the above advance authorization as applied as per CAD/CAM.
GSM should match in import and export.

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:7/4/84-A1L.C3/2018 Party Name:FASHION Meet No/Date:9/84-ALC3/2018  Approved
ACCESSORIES 02.08.2018

HQ File RLA File Lic.No/Date:0510406232

:01/84/050/00059/AM19/ :05/23/040/00023/AM 19/ 25.04.2018

Decision : Committee considered the case as per agenda along with other relevant papers and
18 heard Shri A.K. Jain, General Manager Commercial appeared before the Norms Committee

and cxplained his case with sample export product and CAD. The Committee after

consideration of relevant documents, CAD/CAM and sample export products decided to

ratify the norms in respect of the above Advance Authorisation allowing the consumption of

1.44Sq.meter per picce. GSM should match in import and export.

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No0.:9/7/84-A1.C3/2018 Party Name:SUPERHOUSE Meet No/Date:9/84- Status:
LIMITED ALC3/2018 Deferred
02.08.2018
HQ File RLA File Lic.No/Date:0610038884  Defer Date:
19 :01/84/050/00117/AM19/ :06/24/040/00008/AM 19/ 16.05.2018 30.08.2018

Decision : Committee considered the case as per agenda along with other relevant papers and
noted that firm was asked to submit the CAD, Sketch and measurcment chart export products
for examination of the case. No reply received from the firm. Committee decided to send a
final reminder and defer the case. The case stands deferred to 30.08.2018.

Case No.:16/8/84-A1,C3/2018  Party Name:PANORAMA Meet No/Date:9/84- Status:
EXPORTS P L'TD ALC3/2018 Deferred
02.08.2018
HQ File RLA File Lic.No/Date:0510406710 Defer Date:
20 :01/84/050/00133/AM 19/ :05/24/040/00132/AM 19/ 31.05.2018 16.08.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and
decided to ask the firm to furnish the CAD, sketch and measurement chart of the export
product for examination of the case. The case stands deferred for re-listing on 16.08.2018.

21 Case No.:2/8/84-ALC3/2018  Party Name:KABADI Meet No/Date:9/84-ALC3/2018 Approved

N> .



SHANKARSA & CO. 02.08.2018
HQ File RLA File LLic.No/Date:07101 13383
:01/84/050/00119/AM 19/ :07/24/040/00051/AM 19/ 04.06.2018
Decision :  Committee considered the case as per agenda along with other relevant papers

and decided to

should match in import and export.

RA concerned may take necessary action subject to compliance

Case No.:1/9/84-A1.C3/201 8

HQ File
22 :01/84/050/00155/AM 19/

RLA File
:04/24/040/0004 1 /AM19/
Decision : Committee cons;j
decided to ask the firm to furnish the CA

examination of the case. The case stands deferred

Case No.:18/8/84-

ratify the norms for the above advan

Party Name:S p GARMENTS

dered the case as per agenda alo

ce authorization as applied for. GSM

of other usual conditions.

Meet No/Date:9/84- Status:
ALC3/2018 Deferred
02.08.2018

I,ic.No/Datc:Oll1()]64388 Defer Date:
05.06.2018 30.08.2018

ngwith other relevant papers and

D and sketch export item and measurement chart for

for re-listing on 30.08.2018.

Party Name: WEAR WELL Meet No/Date:9/84-A1.C3/2018 Approved
ALC3/2018 INDIA PVT. LTD; 02.08.2018
HQ File RLA File [,ic.x\’o/[)atc:OS10406753
:01/84/050/00135/AM19/ :05/24/040/00143/AM 19/ 06.06.2018

23 o : 3 =

Decision : Committee considered the case as per agenda along with other relevant papers
and decided to ratify the norms for the above advance authorization as applied for. GSM
should match in import and export.

RA concerned may take necessary action subject to compliance of other usual conditions.
Case No.:9/9/84-AL.C3/2018 Party Name:FIBCORP Meet No/Date:9/84-A1.C3/20 I8 Approved
POLYWEAVE PRIVATE 02.08.2018

LIMITED
HQ File RLA File Lic.No/Dalc:lS]OO4899]
:01/84/050/00163/AM19/ :]3/24/040/00074/AM19/ 25.06.2018
Decision : Committee considered the case as peragenda along with other relevant papers and
decided to ratify the norms for the above advance authorization as under -
24
SIE s Qtyin SI. Import Item ;
5 Export It i - MT
No. |“xPortItem Name MT  No. Name, Qtyin M1
Flexible Intermediate Bulk -~ The import quantity of 1.02
I Containers (FIBC) 700.000 1 tP WONVEN T/MT  content in the

RA concerned may

Case No.:3/9/84-AL.C3/2018 Party Name:KIKOMO

V\?, 10

L

take necessary action subject to compliance of othe

FABRICS export product.

r usual conditions.

Meet No/Date:9/84-
ALC3/2018
02.08.2018

Approved
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HQ File RLA File Lic.No/Date:0510407051
:01/84/050/00157/AM19/ :05/23/040/00149/AM 19/ 03.07.2018

Decision : Committee considered the case as per agenda along with other relevant papers and
decided to ratify the norms for the above advance authorization allowing consumption of
2.44SQM per picce as per CAD. GSM should match in import and export.

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:4/9/84-A1.C3/2018 Party Name:RICHA & CO Meet No/Date:9/84- Approved
ALC3/2018
02.08.2018
HQ File RLA File Lic.No/Date:0510407081
:01/84/050/00158/AM 19/ :05/24/040/00193/AM 19/ 04.07.2018

Decision : Committee considered the case as per agenda along with other relevant papers and
decided to ratify the norms for the above advance authorization as applied for as per CAD for
Style No. BP394228 M1, BP394228 WN. GSM should match in import and export.

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:6/9/84-A1.C3/2018 Party Name: WEAR WELL Meet No/Date:9/84- Status:
INDIA PVT. LTD., ALC3/2018 Deferred
02.08.2018
1Q File RLA File Lic.No/Date:0510407080  Defer Date:
:01/84/050/00160/AM 19/ :05/24/040/00194/AM 19/ 04.07.2018 30.08.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and
decided allow personal hearing to firm and asked to bring the CAD and sketch export item

and measurement chart for examination of the case. The case stands deferred for re-listing on
30.08.2018.

Case No.:7/9/84-ALC3/2018 Party Name:SAHU EXPORTS  Meet No/Date:9/84- Approved
ALC3/2018
02.08.2018
HQ File RLA File Lic.No/Date:0510407089
:01/84/050/00161/AM19/ :05/24/040/00186/AM19/ 05.07.2018

Decision : Committee considered the case as per agenda along with other relevant papers and
decided to ratify the norms for the above advance authorization allowing consumption of
2.77SQM per picce as per CAD. GSM should match in import and export.

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:8/9/84-A1.C3/2018 Party Name:MAYA EXPORTS  Meet No/Date:9/84- Approved
CORPN ALC3/2018
02.08.2018
HQ File RLA File Lic.No/Date:0510407103
:01/84/050/00162/AM19/ :05/24/040/00196/AM 19/ 06.07.2018

Decision : Commitice considered the case as per agenda along with other relevant papers and
decided to ratify the norms for the above advance authorization allowing consumption of
2.24SQM per piece as per CAD. GSM should match in import and export.

RA concerned may take necessary action subject to compliance of other usual conditions.

Nl -



Case No.:5/9/84-A1.C3/2018 Party Name:SAHU EXPORTS  Meet No/Date:9/84- Approved

ALC3/2018

02.08.2018
HQ File RLA File Lic.No/Date:0510407156
:01/84/050/00159/AM 19/ :05/24/040/00210/AM 19/ 11.07.2018

Decision : Committee considered the case as per agenda along with other relevant papers and
decided to ratify the norms for the above advance authorization as under -
S, Export Item Name., Quantity allowed
100% Polyester Woven Embroidered Ladies Jacket made of
| 100%Polyester Velvet Woven Dyed Fabric 2.63 SQM per picce
GSM: 190 10% +- Variation
100%Polyester Woven Embroidered Ladijes Jacket made of
2 100%Polyester Velvet Women Dyed Fabric 2.99 SOM per picce
GSM: 215 10% +- Variation
GSM should match in import and export.
RA concerned may take necessary action subject to compliance of other usual conditjons.

Minutes of manual cases considered by the Norms Committee -V in Meeting No. 09/84 AM-19
dated 02.08.2018 actually held on 08.08.2018 (Sub-Committec) and 16.08.2018

31

[CaseNo 27— — Sl SR | /s Concept Clothing

| NC MNo.09/84 AM-19 d102.08 2018, _LF-No.01/84/162/00280/ AMI4/DESV
Request for modification for adhoc norms for the advance authorisation No.0510371162 dated
08.11.2013.

|

| |
| Decision:  M/S Concept Clothing vide their Jetter dated 22.05.2018have requested for revision of norms |
’ for above Advance Authorisation, Committee. Shri Mohan Kumar representative of the firm appeared |
| before the Norms Committee and explained his case. Committee heard representative firm and |
| considered the case as per agenda along with other relevant papers and went through the details submitted |
| in this case. As per CAD and other details provided in this case, the Committee decided 1o enhance the |
| consumption of the inputs from 0.81 SQM per piece to L.10SQM per piece. GSM should match in import |

| RA may take further Necessary action subject to compliqgcﬁgofothcﬂr’ usual conditions.

e

MO O e e
E&WWWMW%@%@&, , ,

| Request for re-fixation of adhoc norms of Ladies Tunic and Ladies Caftan against Annual Advance |
Lﬁ/\dvanccﬁ/r\‘mhorisation No.05 10380207 dated 25.02.2014.

' Decision:  M/s RNR International vide their letter dated l}a\'/cf;c\q[iéis{éd for fé‘\;ifsTon/modri

i p ey h_:ﬁ j\/I»/%‘I'{NR Intcrmré_tjonal
IF.No.01/84/1 6»27/7(7)9024/ AM1 5/DES-V

fication of |
j adhoc norms for above Annual Advance Authorisation, Committee considered the agenda and noted that |
| firm was allowed personal hearing to appear with complete papers. However, representative of the firm |
| did not appeared before the Norms Committee, Committee decided to give last Opportunity by allowing

‘ personal hgaginfgﬂjrmﬁyyjﬁh documents rqlagigg‘lo\qhapgp of order for the ratified norms.



| The case stands deferred to re-enlisting for 30.08.2018. . }

33.
| Case No 129 B M/s Precise Seamless Apparels .
. NC M.No0.09/84 AM-19 dt.02.08.2018. F.No. 01/84/16_2_/00180/7AM 14{}[[)[ SV
' Request for modification for adhoc norms for the Advance Authorisation No.0510366707 dated ;
25.09.2013. ’

' revision/modification of adhoc norms for above Advance Authorisation. Committee considered the

. The case stands deferred to re-enlisting for 30.08.2018..

| The case stands deferred to re-enlisting for 30.08.2018.

' Request for modification for adhoc norms for the Advance Authorisation No0.0510392553 dated
| 23.12.2014

' Decision: M/s Precise Scamless Apparels vide their letter dated 25.04.2018 have requested for |
| revision/modification of adhoc norms for above Advance Authorisation. Committee considered the

' Request for modification for adhoc norms for thc ‘Advance Authorisation N0.0510392552 dated
| 23.12.2014.

| Decision: M/s Precise Scamless Apparels vide their letter dated 25.04.2018 have requested for
- revision/modification of adhoc norms for above Advance Authorisation. Committee considered the |

Decision: M/s Precise Seamless Apparels vide their letter dated 25.04.2018 have requested t‘orr'i

agenda and decided to give personal hearing to firm for explanation of their case before the Committee.

34.
Case No 130 7 { M/s PECS:ISC Seamless /\&rclsn__
NC M.No0.09/84 AM-19 dt.02.08.2018. F \‘o 01/84/162/00355/ AMI14/DES-V

agenda and decided to give personal hearing to firm for explanation of their case before the Committee.

35
Case No 131 | M/s Precise Seamless Apparels P :
NC M.N0.09/84 AM-19 dt.02.08.2018. F.N0.01/84/162/00356/ AM14/DES- -

agenda and decided to give personal hearing to firm for explanation of their case before the Committee.

| The case stands deferred to re-enlisting for 30.08.2018..

36.
Case No 132 : M/s Richa Global Exports Pvt.Ltd.
| NC M.No. 09/84 AM-19 dt.02.08.2018. F.N0.01/84/162/00084/ AM19/DES-V

' Prior fixation of adhoc norms for export of 1.Ladies Other Garment (Leotards) of 70% Rayon 27%

TIPS R, AP (SRSl

Polvustu 3% Spandex Yarn Dyed Knitted Fabric GSM -210 (Tolerance + or -10%) Style No.491112.
Ladies Other Garment (Leotards) of 70% Rayon 27% Polyester 3% Spandex Yarn Dyed Knitted |

| I dbllL GSM -230 (Tolerance + or -10%) Style No.491113 under special advance license scheme under |
para 4.04(a)l FTP 2015-20. |
' Decision:  M/S Richa Global Exports Pvt. Ltd. vide their letter dated 16.07.2018 have requested for

| fixation of norms for above said export product under Special Advance Authorisation. Commmgcw

- output norms as applied for. The copy of the application is forwarded to the concerned RA for further |

considered the case as per agenda along with other relevant papers and went through the details submitted | |

in this case. As per CAD/CAM and other details provided in this case, the Committee approved the input 1’

' necessary action and compliance of other usual conditions. There is no need to send the case to DGFT |

| (HQ) for fixation the norms again. '

| GSM should match in import and export.
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[CaseNo 133 oo [MhShhiixporshid.
NC M.No.09/84 AM-19 dt.02.08.2018. _F.N0.01/84/162/00085/ AM19/DES-V

Prior fixation of adhoc norms for export of Ladies Jacket Made of 97% Cotton 3% Elastane Dyed |
Woven Fabric GSM -250 (Tolerance + or -10%) Style No0.344J2086 under special advance license |
scheme under para 4.04(a)1 FTP 2015-20. e s e 7
Decision: M/S Shahi Exports Pvt. Ltd. vide their letter dated 19.07.2018 have requested for fixation of |
norms for above said export product under Special Advance Authorisation. Committee considered the |
casc as per agenda along with other relevant papers and went through the details submitted in this case.

As per CAD/CAM and other details provided in this case, the Committee approved the input output

norms as applied for. The copy of the application is forwarded to the concerned RA for further necessary

action and compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for

| fixation the norms again.

| GSM should match in import and export.

38.

{ CaseNo 134 e T : »Mzsgivgm Craft Ltd.

| NC M.No.09/84 AM-19 dt.02.0§7.27(7)18;m$ F.No.01/84/1 62/00086/ AM 1 9/DES-V : ;
Prior fixation of adhoc norms for export of 1.Ladies S_M(I"ull Sleeve) Made out of 53% Linen 45% |

| Viscose 2% (Tolerance + or -3%) Woven Fabric (Yarn of different color),GSM-118 (/- 10%) Style |

| No.1 0004824/100048244-R | under special advance license scheme under para 4.04(a)l FTP 2015-20. |

' Decision: M/S Orient Craft Ltd. vide their letter dated 24.07.2018 have requested for fixation of norms

' the norms again.
| GSM should match in import and éxport,

,,,,39,' B,
| CaseNo 135 s
- NC M.No.09/84 AM-19 d.02.08.2018.

| M/s Orient Craft L,
' ll".No.Ol/Sél/l 62/00087/ AM19/DES-V

| Prior fixation of adhoc norms for?porl Bf‘l,adics Shirt Made out of 100% Polﬁstéf 7chuin |
* Embroided fabric with visible ground,GSM-116 (Tolerance + or -10%)  Style No.487126/487128-p

| under special advance license scheme under para 4.04(a)1 FTP 201 =20,

{ Decision: M/S Orient Craft Ltd. vide their letter dated 30.07.2018 have requested for fixation of norms |
- for above said export product under Special Advance Authorisation. Committee considered the case as |

' the norms again.
; GSM should match in import and export.
40.

| CascNo 136 oo | M/sShahi Exports Pvi. I1d, ,
- NC M.N0.09/84 AM-19 dt.02.08. Y | F.No.01/84/162/00088/ AM19/DES-V

- . h




' norms for above said export product under Special Advance Authorisation. Committee considered the
' casc as per agenda along with other relevant papers and went through the details submitted in this case.
" As per CAD/CAM and other details provided in this case, the Committee approved the input output
' norms as applied for. The copy of the application is forwarded to the concerned RA for further necessary
" action and compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for

- advance license scheme under para 4.04(a)l FTP 2015-20.

1 01.08.2013.
' Decision: Committee considered the case as per agenda along with other relevant papers and went

' through the details submitted in this case. Firm has requested for the correction of the typographical |
" mistake. Committee accepted the firm’s request and decided to made the correction in norms ratified in |
" the NC Meeting No. 03/AM-17 dated 12.05.2016 as under:

Prior fixation of adhoc norms for export of  Mens Cargo Shorts Made of 98% Cotton 2% spandé;(”'
chambray Woven Fabric GSM -186 (Tolerance + or -10%) Style No0.MA91X401SS) under special

Decision: M/S Shahi Exports Pvt. Ltd. vide their letter dated 24.07.2018 have requested for fixation of

fixation the norms again. l
GSM should match in import and export. e ]
41.

Casc No 137 e
NC M.N0.09/84 AM-19 d1.02.08.2018.

=gt P -

| M/s Dhruy Globalsﬂr_lr;fd. 2
| F.N0.01/84/171/00129/ AM16/DES-V

Correctin in the ratified adhoc Norms for the Annual ‘Advance Authorisation No.0510361429 dated

I. Description of Export Item 1 & 2 - Cardigon is corrected as Cardigan
Description of Export Item 2 - Style No.MI is corrected as WN.
Description of Import “505 Rayon™ is corrected “50% Rayon™

[USIN ]

l RA may take further necessary action subject to compliance of other usual GO ]
42. N

Case No 138 7 | M/s Hijaz Kuroda Gloves Co. Pvt. Ltd. 1

' NC M.N0.09/84 AM-19 dt.02.08.2018. | F.N0.01/84/50/00321/ AM15/DES-V 1,

| RA F.N0.04/24//040/00227/AM15

Ratification of adhoc norms for the AA \0041v0159894 datcrd'17.l2.2014.

' Decision: M/s Hijaz Kuroda Gloves Co. Pvt. Ltd. Vide their le

4
|
S 2 s IS Sy s ae S St S {

tter dated 26.06.2018 have fcéﬁésiéd for |

" fixation of adhoc norms for the above Advance Authorisation. Committee considered the case as per |
' agenda along with other relevant papers and taking cue from the similar case approved in Meeting No. |

| RA may take further necessary action subject to compliance of other usual conditions.

24/84/A1.C3/ 2015 dated 26.11.2015 and as per CAD/CAM submitted by the firm decided to ratify the |
adhoc norms for the above advance authorisation as applied for. f

43.
| CaseNo 139 | Ms Shahi ExportsPviltd
| NC M.N0.09/84 AM-19 dt.02.08.2018. | F.N0.01/84/162/00092/ AM19/DES-V

" Prior fixation of adhoc norms for export of Bbyé Jacket with Hood Made of 75%T’olyé§{ér 16% Viscose |

9% Ilastane Yarn Dyed Knitted Fabric GSM 380 with 78% Polyester 18% Viscose 4% Elastane Yarn 3
Dyed Knitted Fabric GSM 420 and 80% Polyester 20% Viscose Yarn Dyed Knitted Fabric GSM 140 |

' (Tolerance + or - 10%) (Style No. KBOKBO4497) under special advance license scheme under para |

4.04(a)1 FTP 2015-20.

| Decision: M/S Shahi Exports Pvt. Ltd. vide their letter dated 27.07.2018 ha\zra]_uzstcﬁ for fixation 01‘71

norms for above said export product under Special Advance Authorisation. Committee considered the 1
case as per agenda along with other relevant papers and went through the details submitted in this case. |

' As per CAD/CAM and other details provided in this case, the Committee approved the input output |
| norms as applied for. The copy of the application is fo

rwarded to the concerned RA for further necessary. |

> " S



| action and cor
| fixation the norms again.
GSM should match in import and export.

St

44,
Case No 140 R L Y T A e
. NC M.N0.09/84 AM-19 dt.02.08.201§. F.No.01/84/162/00093/ AM19/DES-V

- NC M.No.09/84 AM-19 dt.02. [ FNo.01/8

|

| As per CAD/CAM and other details provided in this case, the Committee approved the input output

compliance of other usual cohditiongﬁgrfcmig no need to send the case to DGFT (H'Q)'t‘or 7

| Prior fixation of adhoc norms for export of 1.Girls Trouser Made of 65% Cotton 32% Polyester 3% |
| Spandex Printed Woven Fabric GSM 285 (Tolerance + or 10%) (Style No. DG83Doo6R) 2 Girls
Trouser Made of 65% Cotton 32% Polyester 3% Spandex Dyed Woven Fabric GSM 285 (Tolerance + 5
r-10%) (Style No. DG83Doo6R) under special advance license scheme under para 4.04(a)l FTP 2015- |

| norms as applied for. The copy of the application is forwarded to the concerned RA for further necessary |

action and compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for
’ fixation the norms again.

| GSM should match in import and export. o

S. No. 45 : :
| Case No. 141 M/S Orient Craft [ td.
e U ey T S = e
[ NC Meeting No0.09/AM-19 Dated 02.08.2018 | F.No. ()]/84/]62/00089//\M-I9/DI‘:S-V

B | RA F.No. 05/27/039/00026//AM 14

< Ratification of adhoc norms for Annual A/A No.05 0392938 dated 20.01.2015 for export of Cushion
| Cover S0x50cms : Front& Back 100% Cotton Twill Fabric, GSM320 (+/-10%) Border “60% Cotton
| 40% Silk Woven Fabric GSM- 65 (+0-10% ) Throw & Cushion: Front & Back 100% Cotton Twill Fabric
j GSM-320 (+/-10%) Style Name 1.Cushion Cover 50”x60cms 2. Throw 150X220 CMS 3.Cushion 55255
| cms.

| AK. Jain, General Manager Commercial appeared before the Norms Committee. The Committee after
- consideration of relevant documents, CAD/CAM and sample export products decided to ratify the norms
for the above advance authorisation as applied for.

I
|
! RA concerned may take_gg:gssarry;ictioin subject to compliance of other usual conditions.

7 SI\ 0. 46

Case No.142

NC Meeting No.02/AM-19
Dated 02.08.2018

M/§brTm§ Craft 1td.
‘}?NE{6W82/1‘62/00090’/A’Ml 19/DES-V

|
|
| RA F.No. 05/27/039/00025//AM1 s

e - v

/
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| Dcciis‘rrid'riw:vadirnmittee considered the case 'a's‘chr é_g\cg(gzlréng with other relevant papers and heard Shri |

J



' Decision : Committee considered the case as per agenda along with other relevant papers and heard Shri
' A.K. Jain, General Manager Commercial appeared before the Norms Committee. The Committee after
' consideration of relevant documents, CAD/CAM and sample export products decided to ratify the norms
| for the above advance authorisation as applied for.

. RA concerned may take necessary action subject to compliance of other usual conditions.

Ratification of adhoc for norms for Annual A/A No.0510392938 dated 20.01.2015 for export Voiil)u§/et}
Cover, Sham Cover, Bed Skirt, Curtain & Bag Made out of 100% Linen Woven Fabric, GSM155(+/- |
10%) as under :

1.DUVET COVER 104”x100” 10.BAG 11221

2.DUVET COVER 1067X92” 11.BED SKIRT 76”X797+15"(+/-3%)
3.DUVET COVER 907X92” 12.BED SKIRT 727 X847+15"(+/-3%)
4.DUVET COVER 70792 13.BED SKIRT 527X737+15”(+/-3%)
S.SHAM COVER  147X22” 14.BED SKIRT 587X797+15”(+/-3%)
6.SHAM COVER  26°x26” 15.BED SKIRT 37°X737+157(+/-3%)
7.SHAM COVER  207X34” 16.BED SKIRT 727°X72”

8.SHAM COVER  207X28” 17.BED SKIRT 727X84”

9.BAG 67X15”

S.No. 47 :
| Case No. 143 | M/S Orient Craft Ltd.
' N¢ Meeting No.09/AM-19 Dated  02.08.2018 F.No. 01/84/162/00091/AM-19/DES-V

RA F.No. 05/24/00039/00025/AM15

" Ratification of adhoc norms in respect of Annual A/A No0.0510392938 dated 20.01.2015 for export of

Pillow Cover Made of 100% Lines Woven Fabric GSM 465 (+/-10%) Cushion Cover made of 100%

' Linen Woven Fabric 365 (+0-10% Style Name 1.Throw 50”x60” 2.Pillow Cover 14”X24” 3.Pillow
' Cover 14736 4.Cushion Cover 65x65 cms.

Decision : Committee considered the case as per agenda along with other relevant papers and heard Shri

' AK. Jain, General Manager Commercial appeared before the Norms Committee. The Committee after
' consideration of relevant documents, CAD/CAM and sample export products decided to ratify the norms
- for the above advance authorisation as applied for.

' RA concerned may take necessary action subject to compliance of other usual conditions

W - L~
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